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To:
M/S UNIVERSAL TRADING COMPANY,

KC 48-B, PHASE-1, ASHOK VIHAR, DELHI-52.

M/S UNIVERSAL TRADING COMPANY, Appellant
Vs
C.C. LUCKNOW STAY ORDER NO.C/50/2010 Respondent

I am directed to transmit herewith a certified copy of Final order No. C/77/10 — CU DB DATED 03.05.2010
passed by the Tribunal under Section 129, (B) of the Customs Act,1962 & Financial Act 1994 relating to Service Tax
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2. Adv. / Consult
MR.PARDEEP KUMAR & TEJ VIR SINGH DUA (ADVOCATES)
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IN THE CUSTOMS, EXCISE & SERVICE

TAX APPELLATE TRIBUNAL,
WEST BLOCK NO. 2, RK. PURAM,
NEW DELHI

COURT - 111

Date of Hearing/decision : 30t April, 2010

C/Stay/67/2010 in Customs appeal No. 10 of 2010

M/s. Universal Trading Co. Appellants
Versus
CCE, Lucknow Respondent

Appearance:

Shri Tejvir Singh Tomar, Advocate for the appellants;
Shri S.R. Meena, Authorized Representative (DR) for the Revenue

CORAM: Hon’ble Dr. C. Satapathy, Member (Technical),
Hon’ble Shri D.N. Panda, Member (Judicial)
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Per Dr. C. Satapathy:

Heard both sides.
2 The demand has been confirmed against the appellants on the
ground of non-fulfillment of the condition ‘n the LOP which was valid up
to 2007. Learned Advocate appearing for the appellants states that the
same has been revalidated up to 2014. Learnediconﬁrms the fact of
extension of the validation. As such the impugned order passed by the
lower authority is set aside and the matter is remand back to the original

authority for reconsideration in the light of the revalidated LOP.
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3. The appeal is allowed by way of remand. Stay petition stands

disposed off.

(DR. C. SATAPATHY)
MEMBER (TECHNICAL)

(D.N. PANDA)
MEMBER (JUDICIAL)




